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Heaid the learned lawyer for 

the petiticiier who submitted that in the 

rreantime, the petiticxie r has received hi 

pensim, gratuity and GPF. It is submit 

by the learned lyer for the petitiier 

that the instruction fran his client is 

that the applicant has not received his 

D A, 3. A. and othe r dues, if any. Learned:, 

lye r for the petiticce r is not able to 

indicate what DPA,BA and other dues stand:, 

for. In ccc side raticc of the ao ove 

suiissiccs, it is o3ered that in case 

any amount is legally due to be paid to 

the applicant, as per Rules, the ReSporiefrt 5  

H sould pay the sanE as expeditiously as 4 

possible. It is further submitted by the 

learned lawyer for the petiticner that the 

petitioner has retired as Bridge Khalasi.: 

Earlier he was working as Bddge 	ctict1 

Khalasi. In another decisicc of the Tribunal 

it has been held that the Bridge Khalasi 

arid3ridge EleCticfl Khalasi are performing 

sarn nature of w ork and are entitled the 

s ame scallp s of pay. In consideration of 

thi.s, it is submitted by the learned lawyer 

for the pe ti ti one r that the app 1 ic ant be f re 

his ret1rement should be all 'ed the Sc al 

of,  pay of Brid *ction Khalasi and his 

pension and Gratuity should be worked ou 

cc that basis. Th 
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ac U u and sec oridly the quelaticr. of 

allQJing higher scale of pay to the 

petiticner is a matter to be decided by the 

Divisi1 Bench in accordance with the decisia 
the 

of the H ci' ble Supreffe. Court iriLC ase of 

Union ofIrdia and anothe r VrsP. V. Hariha ran 

and another CTVIL 	7127 OF 1993 

Applicant if, he so 1is, may bring a 

Separate cause of acti1 in this point 

and no orders can be passed on this point 

for the present. 

With the above observaticn, the 

Original Application is disposed of. 
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